
State vs. Not Known
e-FIR No. 003092/20

PS Jagatpuri
U/s 379/411 IPC

08.07.2020
This is an application to release vehicle no.  DL-5SBD-4134 on superdari  moved on
behalf of applicant Surender Singh s/o Sh. Gurubaksh Singh. 

Present : Ld. APP for the State. 

Ld. Counsel for Applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR  of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and circumstances  of  the  case,  vehicle  no.  DL-5SBD-4134   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in  the present  case and is  not  required for  further  investigation   on  the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours
of passing this order.  Application is disposed off.  Copy of  the order be given dasti  to the
applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court              
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State vs. Unknown
e-FIR No. 018210/19

PS Jagatpuri
U/s 379 IPC

08.07.2020
This is an application to release vehicle no. DL-1RN-7670 on superdari moved on behalf
of applicant Saurab s/o Sh. Raj Kumar. 

Present : Ld. APP for the State. 

Ld. Counsel for Applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR  of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and  circumstances  of  the  case,  vehicle  no.  DL-1RN-7670   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in  the present  case and is  not  required for  further  investigation   on  the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours
of passing this order.  Application is disposed off.  Copy of  the order be given dasti  to the
applicant.

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court              

08.07.2020                         
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Mohd. Sajid S/o Md. Nabi

FIR No. 295/20

PS: Jafrabad

u/s 25/54/59 Arms Act 

08.07.2020

Present: Counsel for applicant (through Webex)
Ld. APP for the State

1. Vide  this  order,  this  court  shall  dispose  of  the  application  for  regular  bail

moved on behalf of accused Mohd. Sajid S/o Md. Nabi

2. The facts, in brief, as mentioned in the FIR are as under:

That on 01.07.2020 accused person was apprehended by the

police  and upon his  search one desi  dakka was recovered

from his possession. 

3. It  has  been  submitted  by  the  learned  counsel  for  the  accused-

applicant  that  the accused-applicant  was arrested in  the present

FIR on 01.07.2020 and since then has been in  JC.  It  is  further

argued that accused is falsely implicated in the present case. It is

further  argued  that  no  live  cartridge  is  stated  to  have  been

recoeverd  from  the  possession  of  accused.  It  has  further  been

submitted that recovery has already been affected in the present

case  and  the  accused-applicant  is  no  longer  required  for  the

purpose of investigation  or any other purpose. It is further argued

that no fruitful  purpose shall  be served by keeping the accused-

applicant behind bars and in the current situation of pandemic the

applicant  is  required  to  support  his  family.  It  has  also  been

submitted that the accused-applicant is neither a previous convict
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nor a habitual offender and he undertakes to abide by terms and

conditions imposed by this court.

3. In reply thereof it is satted by the Io that accused herein is a habitual offender

and that he along withhis brother, who is BC of the area, are inveloved in

several offences of extortion, attempt to muder etc. It  is further stated that

accused threaten the witnesses and in case, he is released on bail he might

try to tamper with the evidence. 

4. Heard, perused, and considered the rival submissions as well as the record of

the case.

5. In the present case, FIR was registered under Section 379/411 IPC and the

same being a non-bailable offences, the present bail  application has been

preferred under Section 437 CrPC. While considering a bail application under

Section 437 CrPC, the primary factor that is to be considered by the Court is

the nature and gravity of the offence. The court at the time of adjudication of

bail application cannot go into the merits of the case and only a prima facie

view has to be taken. The question of reliability and credibility of the case of

prosecution is  a  question of  trial.  [Reliance  has been placed on  State of

Maharashtra vs. Sitaram Popat Vital, AIR 2004 SC 4258.]

6. In the present, recoevery has already been effected. Further as per the FIR

itself  no  live  cartridge  was  recoevered  from possession  of  accused.  With

regard to previous involvement, it is stated by Ld. Counsel for the accused

that  he is  already  acquitted in  the  said  cases.  In  view of  the above said

circumstances, no fruitful purpose will be acieved by keeping the accused in

custody. Further,  due to ongoing Covid Pandamic conclusion of  trial  might

take some time. In view of the same, accused persons be released on bail,

subject to furnishing of bail bond and surety for a sum of Rs 20000/-. Bail

aplication disposed off accordingly.

 Anubhav Jain
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Case No. 139/18
State vs. Pawan 

FIR No. 388/17
PS. Madhu Vihar
U/s 379/411 IPC

08.07.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An application has been moved on behalf of accused Pawan

seeking release of accused from the custody. 

Record perused and arguments heard through VC. 

It is argued by Ld. Counsel for the accused that accused has

already been granted bail in the present matter and that he could not be

released  from  custody  as  his  production  warrant  be  issued  by  Ld.

Predecessor Court. 

I have perused the record.  

Perusal of the record reveals that accused was granted bail on

21.02.2018 and bail bond was accepted on 21.02.2018. Considering the

facts that bail has already been granted to the accused, he will released

from the custody, if not required in any other matter. Robkar be issued. 

Application disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    08.07.2020
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